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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 329/2015

Gram Panchyat Araba
Applicant

Versus

State of Rajasthan & Ors.

Respondent

AFFIDAVIT CUM STATUS REPORT ON BEHALF OF
DISTRICT COLLECTOR JODHPUR

I, Inderjeet Singh S/o Sh Bishan Dass,
aged about 37 years, at present working as District Collector

Jodhpur do, hereby submits as under:-

1) That I am working as District Collector, Jodhpur and I am well
conversant with the facts and circumstances of the matter and
as such ccmpetent to swear this affidavit on behalf of the
District Collector, Jodhpur.

2) That during hearing through video conferencing on dated
24/11/2021, Hon'ble Tribunal has directed to submit
progress/action taken report. Accordingly the status report
with respect to the issues discussed during hearing are as

under:-

A- That Jodhpur Development Authority is executing lease/
Pattaa for industrial use in its industrial zones with the
prohibi-er condition to establish non obnoxious industries
only. Further, there is no private industrial area

established in Jodhpur till now.
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B- That in compliance of recommendation related to action
against illegal textile processing activities being done in
areas en-marked for non polluting industries and on
agriculture land etc. a joint team was constituted vide
order dated 14/05/2019 and amended on dated
14/07/2021. The photo copies of the letters are annexed

herewith and marked as Annexure-R-1 (Collectively).

C- That the Joint team has carried out survey of 33 industries
in montt. of August 2021. During this survey 04 units were
found operating illegally. The actions under the relevant

Acts hav= been initiated.

D- That to treat the city sewage at present 03 Sewage
Treatment Plant are in operation, which are located at
Nandri (20 MLD) and Salawas (50 MLD x 02). The treated
sewage does not conform to prescribed standards as
observec from analysis results of the samples collected by

the State Board from time to time.

E- That in order to enhance Capacity of sewage treatment 03
Sewage Treatment Plant are under construction, which are
located at Basni Benda (40 MLD), Vivek Vihar (15 MLD) and
Uchiada (10 MLD). The photocopy of the status received
from Jodhpur Nagar Nigam and Jodhpur Development
Authority are annexed herewith and marked as Annexure-
R-2 (Collectively).

F- That for capacity building of Officers of the local bodies and

development authorities, the State Board has started a

training program in order to up-grade the skills towards

up-gradation requirement and operations of sewage

treatmerit plant. In the first phase training of 35 Engineers

from Local Self Government and Development Authorities

M : have been conducted in March, 2021 at Malviya National

pEpE COM??IgSIéﬁsl:-tii%ute of Technology, Jaipur. L
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G- That the treated effluent discharged by CETP does not

conform to the prescribed standards. Therefore, the CETP
has taken up revamping of primary, secondary and tertiary
treatment units of CETP. It is also submitted that the
revamping work of both treatment Units (Textile & Steel) of
CETP has been completed in July, 2021and commissioned.
The Regonal Officer, Rajasthan State Pollution Control
Board hes verified completion of revamping work. However
even after completion of revamping work the treated
effluent does not conform to standards. Therefore, the
State Board has refused the consent to operate of CETP,
Jodhpur vide letter dated 17/11/2021. A comparative
chart of analysis results of the samples collected during the
period January, 2021 to August, 2021 and photocopy of
the State Board letter dated 17/11/2021 is annexed

herewith and marked as Annexure-R-3 (Collectively).

H- The SCADA system for member units of CETP has been

provided in all 378 operating member units (292 Textile &
86 Steel of CETP Jodhpur. This SCADA system is
operational & regular functioning. The system has been
verified by Regional Officer, Rajasthan State Pollution
Control Board. The photocopy of the status received from
the State Board vide letter dated 24/11/2021 is annexed

herewith and marked as Annexure-R-4.

I- That Hazardous Sludge is being disposed off regularly from
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premise of CETP Jodhpur. It has been verified by the
Regional Officer, Rajasthan State Pollution Control Board
that from December 2020 to October 2021, total 34342 MT
of sludge has been disposed to Secured Land fill site and/or
to cement Plants. At present 3000 MT sludge is stored in
CETP yard. The photocopy of the status report is already

marked as Annexure-R-4.
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J- That th: State Board has imposed an Environmental
Compensation of Rs. 20,00,000/- on CETP Trust, Jodhpur
which has been recovered from the Trust. It is further
submitted that the State Board has also filed Criminal
Prosecution against the CETP Trust, Jodhpur under section
43 & 44 of the Water Act, 1974 having case no.81/2019
pending before the Court of Learned ACJ-Cum-MM No.4,
Jodhpur.

K- That the-e is an issue of overflow of effluent from closed
conduit lines and manholes in industrial area. There is a
proposal to up-grade the conveyance system for which DPR
has been prepared by the SPV.

L- That an additional CETP is proposed to be established at
Salawas, Jodhpur for which a provision of Rs. 50 Cr. has
been made for financial assistance under a scheme of the
State Government for up-gradation of CETPs and
establishment of new CETPs. Further, new Special Purpose
Vehicle Marwar Pollution Control and Research has been
formed and RIICO has also allotted land to the SPV for the
new CETP.

In view of above 't is requested that the affidavit cum status report

1
7 i 5

DEPONENT

may kindly be talien on record.

VERIFICATION

Verified at Jodhpur, on this 25 day of November, 2021, I the above
mentioned deponent do hereby verify that the contents of the above
affidavit are true and correct, no part of it is false and nothing

material has beer concealed there from.
1| 202/ DEPONENT™

OATH COMM ISSIONER
REVENUE CRIMINAL, CIVIL
RAJ. HIGH COURT, JODI{PUR MAHANAGAR
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1. fdde faeR gad @ —

(1.) @RI BT M - Construction, Supply Installation, T esting & Commissioning of Civil.
Mechanical and Electrical Works and Opcration & Maintenance of
15 MLD Sewage Treatment Plant by SBR Process on Turnkey Basis
at Vivek Vihar Yojna in Jodhpur.

(2) ufemers &Y & 1dr -~ 15 WHOAQ).
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2. Sfyawer g &l —

(1) @R &1 A/ *— Construction, Supply Installation, Testing & Commissioning of
Civil, Mechanical and Electrical Works and Operation &
maintenance of 10 MLD Sewage Trcatment Plant by SBR
Process on Turnkey Basis at Uchiyarda in Jodhpur.

(2) ufReNes &) &F[T — 10 THUA.S),
(3) gfRRenes & g Thild — SBR Process (Segencing Batch Recator) 9 Tdh-1d
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yuic: Sjfeics adald I Hiavsl &1 dieie &dl & |
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(6) @ gof @9 @Y wwifaa faeft — 20.03.2023
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— RAJASTHAN STATE POLLUTION CONTROL BOARD & I.
Raehan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004 W]
R o

a - :0141-276852 o,
W Phon2: 0141-2716852Fax: 01
|
Registered
FileNo :  F(Tech)/Jodhpur(jodhpur)/6942(1)/2021-2022/4026-4028
OrderNo: 2021-2022/Liquid Waste/1269 Dated17/11/2021 Date: 17/11/2021
Unit Id : 1711

M/s Jodhpur Pradushan Niwaran Trust

SP-1, Phase-lIl, Sangaria Industriil Area, Jodhpur Tehsil:Jodhpur
District:)ODHPUR

Sub: Refusal of Consent to Operate application under provisions of Air (Prevention & Control of

Pollution) Act. 1981 and W:iter (Prevention & Control of Pollution) Act. 1974,

Ref: Your application No. 221456 dated 31/07/2018 for Consent to Operate received on
dated 31/07/2018.
Sir,

Apropos above,it is to inform you that applications for Consent to Operate for JPNT(Textile
Sector) situated at Plot No SP-1, Sangaria Industrial Area, 2nd Phase, Sangaria Jodhpur
Tehsil:Jodhpur District:Jodhpur under reference is hereby refused under the provisions of
section 21(4) of Air (Prevention & Control of Pollution) Act1981and section 25/26of Water
(Prevention & Control of Pollution) Act,1974 for the reasons that:

1 That inspection of CETP was carried out on 01.10.2021by officials of the Board and it
was observed that effluent from textile industries was highly alkaline and that from
steel industries highly acidic, which indicates that CETP has not been monitoring and
controlling discharge froin member units.

2 That samples of treated effluent were collected on 08.02.2021, 18.03.2021, 14.06.2021,
29.07.2021 & 25.08.2021by officials of the Board and results of analysis show that
treated effluent do not conform to the prescribed standards.

3 Facilities for reuse of 75% of treated effluent have yet not been developed in compliance
of directions of Hon'ble NGT. Discharge of entire effluent into the River is violation of the
directions of Hon'ble NG1.

4 That the Operation & Maintenance of the conduit lines are very poor. It has been
observed that effluert from conduit lines regularly overflows at many places. This
overflowing effluent finds its way into storm water drains constructed by RIICO and
ultimately terminate intc river Jojhari without any treatment.

5 That condition no. 5,6,8,9,10,11,12,13,14,18,19and 21of Consent To Operate letter
dated 07.09.2016 are not being complied.

Signaturfr(ﬂo Verified
b

Digitally signed iraj Mathur
Date: 2021.11.1¢ 16:48:12 IST
Reason: SelfA jsted
Location:
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e RAJASTHAN STATE POLLUTION CONTROL BOARD
TRaesten 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
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\\/ﬁ:ﬂﬁ E"‘ Phone: 0141-2716852Fax: 0141-276852
Registered
FileNo : F(Tech)/Jodhpur(Jodhpur)/6942(1)/2021-2022/4026-4028
Order No:  2021-2022/Liquid Waste/1269 Dated17/11/2021 Date: 17/11/2021

Unit Id : 1711

6 That letters/ show cause notices were issued vide this office letters dated
10.06.2020,7.10.2020, 07.04.2021and 02.09.2021for reasons mentioned therein. The
CETP initiated revamping of the CETP to improve the quality of treated effluent. During
inspection on 01.10.2)21it was observed that work of revamping of the CETP is
complete. However th: treated effluent does not conform to prescribed standards as
mentioned at s.no. 2above. It is, thus, evident that the Project Proponent has failed to
improve upon the CETP and continues to make discharge of obnoxious and polluted
matter in excess of limits prescribed by the Board, in violation of provisions of the Act.

It may be noted that the industry's fresh application for grant of Consent to Operate, submitted soon
after the refusal, shall nct be treated as complete application wunless it is supported with
evidence-based proof for addressal of the issues/ reasons for the refusal of earlier consent or
application, and thus may again b refused without any further notice.

It is further to inform you tiat after refusal of Consent to Operate legally you can not Operate your
plant.
Yours sincerely

Group Incharge

Copy To:-

1 Regional Officer, Regic nal Office, Rajasthan State Pollution Control Board,.
2 Master File.

Group Incharge

Signature Not Verified

Digitally sigiied byMNiraj Mathur
Date: 2021.11.1f 16:48:12 IST
Reason: SelfAl jsted
Location:
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Q N EXOXC - Q'Ll

e email- rorpcb.jodhpur@gmail.com271 S
: 0291 2723225
% Tele : 02

i REGIONAL OFFICE
NP RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No. SPL-2, M.L.A Phase-I, Basni,
Jodhpur-342005 (Rajasthan)

No. RO/RPCB/Jodh/NGT-05(Vol-4)/ 28 3 Date:- 241|202

The District Collector,
Jodhpur (Rajasthan)

Sub-  Progress in matter of recommendations of report submitted on dated 22/07/2021 by the Monitoring
committee consti uted by Hon’ble National Green Tribunal in matter of OA-329/2015 Gram
Panchayat Araba V/s State of Rajasthan & Otrs .

Ref-  Discussions held (luring hearing through video conferencing on dated 24/11/2021.

Sir,

In reference with : bove subject matter present status of compliance with respect to issues discussed
during hearing on dated 24/11/2021 is as under —

I- The treated effluent cischarged by CETP does not conform to the prescribed standards. Therefore, the
CETP has taken up revamping of primary, secondary and tertiary treatment units of CETP. The
revamping work of both treatment Units (Textile & Steel) of CETP has been completed in July, 2021
and commissioned. The same has been verified by this office. However even after completion of
revamping work the treated effluent does not conform to standards. Therefore, the State Board has
refused the consent t> operate of CETP, Jodhpur vide letter dated 17/11/2021. A comparative chart of
analysis results of the samples collected during the period January, 2021 to August, 2021 and
photocopy of the Staie Board letter dated 17/11/2021 are enclosed for kind perusal and needful.

2- SCADA system for riember units of CETP has been provided in all 378 operating member units (292
Textile & 86 Steel) of CETP Jodhpur. This SCADA system is operational & regular functioning. The
same has been verificd by this office.

3- Hazardous sludge is being disposed off regularly from premise of CETP Jodhpur. It has been verified
that from December 2020 to October 2021, total 34342 MT has been disposed to Secured Land fill
site and to cement Plants. At present 3000 MT sludge is stored in CETP yard.

4. State Board has impsed an Environmental Compensation of Rs. 20,00,000/- on CETP Trust, Jodhpur
which has been recovered from the Trust. The State Board has also filed Criminal Prosecution against
the CETP Trust, Jo lhpur under section 43 & 44 of the Water Act, 1974 having case no.81/2019,
pending before the C ourt of Learned ACJ-Cum-MM No.4, Jodhpur.

Regards,
Yours Sincerely

\r{,‘.’s
(Amit Sharma)
Regional officer




